
Central Admlnlstratlve Trlbunal, prl,nclpal Bench
orlglnal Appllcatlon No. zz t? of zO03

New Del hi, [his Ure I 0t.h day ,-rf September . 2003

Hon'ble ilr. Justlce V.S.Aggarual,ChalrmanHon'ble trtr. R. K. upadhyiia,ilem6eiaA)*-'
Rup ulrand Hassi ja.
S/o late Hovna Ram.
!/g C-7/69, Lawrence Road.oelhi-35 .... Appllcant
(By Advocate: Shri Rajinder Nischal)

Versus

Z

[iovernment of NCT of Delhi.
Thr ough its Chief s"cr.etai v,Oel.tri Secretar iat,f.P. Estate, DeIhi

Uniorr of Indla.
Thr ough it s Secretory.
Mini str y ctt Home Ai fairs,Nor[h Block,Neu Delhi

o

?..

.,..Rospondents

O R O E R(ORAL)
glJusgrse-v&@

Learned cou,ser for. the applicant states that as'for' the present, he wlthdraws the preserrL apprication but
liber Ly should be grantecl to Ehe appl icant to appr.oach U,ris
Tri-burrar as soon as the .fresh oause arises or suf.ricient
time elapses and the respondents do not take a decision.

?, Allowed as prayed.

disnrissed as wi tlrdrawn.

Sub iect to af ol.esairJ.

--,fr
( R.K. Upadhyaya )
tlcnber (A ).

( V.S, Aggarral )
Chalrman.
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